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This [Indenture of a%selute Gnle s made and exacuted at Bangelore on |
this Third dey of March Two Thousand Four (03.03.2004) gy

aboul 74 vaars
S/o Yate Hanuma Reddy,

ng No.277/03, 5™ A Main,
Jayanagar il Biock,

Q SRE M, RAM/JAH REDDY !
]

BANSALOKE -~ 560 G311, I
|
Ham—llnal‘ter alled the "V CHDOR” of the ORE PART end ;
IN FAVOUR O J
< ey SRY. B, 1IURALIL S |
t—» .'l‘;%-;_ Agad bibout 42 vesrs, \ |
R S/0 SH. E.Cubbanna, T
8 g ot Kotcheruvu Villzge, | :
P’-;_ﬁ,_ ; uf Bpur Dist., 1 H
A F ANBRA g o] :
i Herelnafter called the "PURCHASER ™ of the GTHER PART. 1 =< %
H
(The Vendor and Puichaser shall wharever the cantext so reqguires : %
shall | moan and include  their legal heirs, Jegal tepresentatives, P
. adwinististars, adeainistiative, attorneys, assigng ete.)
WETHESSETH 45 FOLLOWS: '
o
Wherdas the Vendor is the sole and absolute ewner and Is In possession ! e
snd epjoymant of the Agricultural Land hearing Sy.80.159 situ(ec at =4
Harlusr Viliage, Yarthur Kobli, Bangzlore South Taluk, measuring Lo an { <,
extentt 2 Acres 6 Guntas morefully describad ir the Schedule hereunder 3 H
and Herelnafter called the SCHEMPE FROPEIYY and the soms s
4 ']L il t’ﬁe-ﬁé.l
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]
Yengor's  Selfl  aoguired Property  scquired  through  Endorsement
HOoAITAII968-69 dated 272.06.1968, issusi by freputy Commissione:,
SBangelora

]

The Rhata Pehanl, Mutation 80,36/ 1968-69 and other revenue vecords of
the Sehedule Property stands in the nome of the Vendor in the records of
Mb’z‘rdur Village Panchayeth Office and the Veador has been paying the
taxes thereof reqularly to the conceimed office and til! this dats the Vendy
Lorén in peaceful possession and enfoyment of the same and It s free from
oif kinds of encumbrances,

’{hmlras the Vendor for want of mo ey for RS domestic and other lega
nucess'ties hag offered and agreed (o sell tha Schoduie Property messuring
8-30 O tas ou of 2 Acres € Guntas to the Purchaser for a valubls
considaration of the sum of Re 3,785,000/~ {oneas Three Lekhe
G g Five Thutwers Only) fice from all encumbrances and the

Haser has accented the offer of the Vendg a0 agread to purchase the
Schedule Proporty for tie sald sale considerations.

s
ow this Deed of Absolute Sale witnesseth thal in puisuance of the above
and in consideration of ih> sum of REZIB,000 /- {"uvoee Three Lelths

Saventy Five Thousers O ¥) being the Gl sale consideration of the
Schegule Property peid Ly the Purchaser to lhe Yencor by way of Casi
2celied hefore the under mentioned witnosses. Tho receist of which sum

fBuidor herely acknowiedges, sdmits and confrms the full and final
sattiainent, The Vendor dons heraby convey, transfer, sell and assigns all
it glece and paicel of the Schadule Property unto and o the Lse of {ha
nehhser with afi ostate, right, title, interest, cieim, share, derand efe, of
F@NGors unto or upon the same (o have, to hold and to enjoy the sarme
e Purchaser absolutely and forever. The Veador has this day handed
SVer the vacant & clear possassion of the Scheduls Property to the
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FOLLOWS:

A

The Purchaser shall be eniitted to HAVE ARD HOLD, pousess aad
enjoy the Schedule Popeity hersby conveyed without any
interruption or aisturbance by the Vendor or any person clatming
through or under his or any of his predecessors and without any
Jdawful interruption  or  disturbance  from any  othar  norsens
wiiomsoever.

he Vendor shall do and sxecute all such further sctz, deeds and
things necessary #i the cost of the Purchaser foi more fully and
perfectly assuring the tite of the Schadule Fropesty hereby
conveyed,

The tile of the Vendor to the Schedule Praparty hereby conveyed is
good, marketable and subsisting and the Vendor has the power o
coenvey the same.

The Schedule Property here'sy convayed Is ot subject tu any court
procecdings, attachwignts, winor or maintenance claims or

acauisition proceedings and is sbusiutely fred from all encumbrances.

The taxes and sl other publi <§aw@a$_:mw§h?e bt respect of the
Schedule Property herehy convaved have seen fully pald un-to-dete,

The Vendor hereby acrees Lo keep the Parchaser at all times fully
iindemnified and harmiess cgeinst any k or lability, ection or
proceedings, costs and claims which may arise against the Purchaser
r the Schedule Property herely conveyed by on of any defect or
for want of title on the part of the Vendor or her predecessors in
Fespect of Schedule Property hereby conveyed and zgainst any
disturbance to the peacciv! and guite e b in conseguence

thereof, Thay shall alan incemaify the Pl 4 any loss t?_aey
may incur as a result of whole or any part ai is being
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THE| VENDOR DO HEREBY COVENANT WETH THE PURCHASER AS
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the sule of the Schedide Property, E
i

i

i

‘trmnafer the RTC, Mukstion n bis f-rou end also he can ¢
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iereunder, bstoming  towalideted for amy  reason

v { Har».#t-&o\
whatscevar,

The Vendo: assires the Purchaser that thers is ne impedime t -

Tha Verdor has this day handed over fhe orighnat decurments of hur
o the Purchazer,

That the Vendar has no obicction St the Pure _
future taxes to the consernad Villoge Fanchayath
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Mﬁéfwg te Property 88 be Hles by way of sule, gift, myégaw ks bk
SRR !
piece and parvel of the Agricullural (and besting Sy.ide.150 §
at Herwr Wlage, Yerwam obll, dnoagilors Seuth Tatch §
f?ﬁg B0 i et -3 @amaas ou of 2 Acres 6 GuUnigs Bovinde ’
= |
Sy kn 37 & 3642 i
; N 37 B 39 .'
: Sy WMp.159 }
H MG 37
Faket value of the Sehedute Fraparty Is %ﬁiﬁ,@gﬁﬁ;ﬂﬁﬁfﬁ tanaly
stby £ 28 [
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